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IN THE MATTER OF: \}
Hemant Singh Gonia & Ors. ...PETITIONERS
Versus
...RESPONDENTS

State of Uttarakhand & Ors.

RESPONSE BY WAY OF AFFIDAVIT BY SARPANCH, GRAM PANCHAYAT

MALLA NIGLAT (RESPONDENT NO. 7)

Seema, W/o Pawan Kumar, aged about 35 years, presently serving as

I,
Malla Niglat, Block Betalghat,

Sarparich / Gram Pradhan of Gram Panchayat

District Nainital, Uttarakhand, do hereby solemnly affirm and state on oath as

under:

1. Thatin my aforesaid official capacity, I am well acquainted with the facts

and circumstances of the present case and am duly competent and

le the present Response Affidavit before this

authorized to swear and fi
Hon’ble Tribunal.

ated

unal, vide paragraph 3 and 8 of its Order d
o ensure

2. That this Hon’ble Trib

27.01.2026, was pleased to implead and direct Respondent No. 7 t
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Action Taken Report on record. The relevant paragraphs of the aforesaid

order are herein as follows:

3. In view of the averments made in the original application, observations
made in the report of the Joint Committee and the facts and circumstances
of the case, we consider presence of District Development Authority Nainital
through its Secretary, Chief Development Officer, Nainital and Gram
Panchayat, Kainchi Dham through its Sarpanch to be 2 essential for just
and proper adjudication of the questions involved in the case and

accordingly they are impleaded as respondents no. 5, 6 and 7.

8. In their responses, respondents no. 6 and 7 shall specifically mention all
details regarding solid waste and sewage and industrial/ commercial
effluent management and compliance with Solid Waste Management Rules,

2016.

That in compliance with the aforesaid directions, the answering
Respondent respectfully submits that Gram Panchayat Malla Niglat has
undertaken several measures to ensure sanitation and proper solid waste

management within the Panchayat area.

That during the financial year 2023-2024, five (05) public dustbins for wet
and dry waste were installed at public places within Gram Panchayat
Malla Niglat using State funding. The documents relating to installation of

the said public dustbins have been annexed herewith and marked as

. Z ety ,_1\
faoTo qrictyle i‘{m‘r
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That during the financial year 2023-2024, individual household dustbins
were distributed to 480 families residing within Gram Panchayat Malla
Niglat using Central Government funds in order to promote waste
segregation at the household level. The documents relating to distribution
of household dustbins have been annexed herewith and marked as

Annexure B.

That since the year 2021, the Gram Panchayat has been conducting
cleanliness campaigns and public awareness programmes periodically
within the Panchayat area. The documents relating to such cleanliness
campaigns and awareness programmes have been annexed herewith and

marked as Annexure C.

That the Gram Panchayat has constituted a Sanitation Committee, and
meetings of the said committee are conducted for reviewing sanitation
related issues and monitoring cleanliness activities within the Panchayat
area. The documents relating to the Sanitation Committee have been

annexed herewith and marked as Annexure D.

That on important national occasions such as 26 January, 15 August and
9 October, the Gram Panchayat organizes large scale cleanliness
programmes including cleaning of the Shipra River and surrounding
areas. The documents relating to such cleanliness drives have been

annexed herewith and marked as Annexure E.

That the Gram Panchayat has undertaken efforts to raise awareness
among the public regarding cleanliness through wall paintings and display

boards relating to cleanliness within the Panchayat area. The documents
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relating to wall paintings and awareness hoards have been annexed

herewith and marked as Annexure F.

10. That the Gram Panchayat has also taken enforcement action against
individuals and organizations found disposing garbage improperly, and
challans have been issued against such persons. The documents relating
to challans issued for improper disposal of garbage have been annexed

herewith and marked as Annexure G.

11. That the Gram Panchayat has imposed restrictions to prevent littering in
and around the Shipra River and unauthorized entry, and fines have been
imposed upon persons violating such restrictions. The documents relating
to the restrictions imposed and penalties levied near the Shipra River have

been annexed herewith and marked as Annexure H.

12. That due to limited resources available with the Gram Panchayat, garbage
generated within the Panchayat area is disposed of with the cooperation of
the Municipal Council, Bhawali, District Panchayat, Nainital, and Area

pPanchayat, Betalghat.

13. That with the cooperation of the aforesaid authorities, garbage from the
Panchayat area is disposed of on a daily basis through garbage collection

vehicles.

14. That the answering Respondent respectfully submits that the Gram
Panchayat is making continuous efforts to ensure sanitation and proper

solid waste management within its jurisdiction.

15. That the present Response Affidavit is being filed in compliance with the

,r‘° b | 2 der dated 27.01.2026 passed by this Hon’ble Tribunal, and the
+ \
» Rovonge ¥
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answering Respondent humbly prays that the same may kindly be taken

on record.

ary
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VERIFICATION:

t, do hereby verify that the contents of paragraphs

I, the above-named deponen
ef and

1 to 15 of the above affidavit are true and correct to my knowledge and beli

nothing material has been concealed therefrom. 3

Verified at Nainital on this ~__ 19 day of _ =, 2026.
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